195 B.A.C. Report

12.16 hss.

BUSINESS ADVISORY COMMIITEE
TRIRTY-SECOND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 beg to move:

“That this House do agree with the
Thirty-second Report of the Business
Advisory Committee presented to the
House on the 13th August, 1973.%

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I have given notice of my
intention to raise the matter of land-
grabbing by the Punjab Chief Minister.
I have ample evidence with me. You
kindly tell me what am I to do about it.

I have written a separate letter.

MR. SPEAKER: When the business
for the next week comes up, this will
arise, not now.

SHRI JYOTIRMOY BOSU: I am on a
different issue. ...

MR. SPEAKER: I am not allowing
it.
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as if I am the only person.

AUGUST 16, 1978

Re. Withdrawal of 196

Locomen’s Strike

Everything is decided inp this com-
mittee where the representatives of all
Parties sit,
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It will be put before that committee.
Time is allotted by that committee. [
have no control over the allocation of
time. I jus¢ clear the motion whether it
is in order or not and it is for the ~om-
mittee to give decisions on such matters,
not myself alone.

Now, the question is:

“That this House do agree with the
Thirty-second Report of the Business
Advisory Committee presented to the
House on the 13th August, 1973.”

The motion was adopted.
SHRI S. A. SHAMIM (Srinagar):
What happens to the submission I have
made?

MR. SPEAKER: We have already
fixed a call attention on it.
SHRI JYOTIRMOY BOSU: 1 have

already written to you...

MR. SPEAKER: I am not gomng to
allow anything. ....(Interruptions) Any
member of the House gets up as if he
nmis got the right or the privilege to say
anything about any man in this country.

RE. WITHDRAWAL OF LOCOMEN'S
STRIKE

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): You will remember, Sir,
that the Housc received with great joy
the statement made by the hon. Minister
for Railways on 13th August, 1973 re-
garding the withdrawal of the Loco-
men’s strike Now I bave received com-
plaints from several quarters that the
workers have not been released in many
places. Also, the warrants have not been
withdrawn. Even fresh warrants are
issued and fresh arrests are made. This
is clear violation of the terms of the
agreement reached with the delegation of



